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A’@/DMdvocate for the applicant.

‘Q&rﬂd\mcate For the Respondents.

- e oo e L
~Difice. Nogies — o — - - e T T T
P g !
: L
T '24.5.96 . * _  Mr G.P. Biowmik for the applicant.
! / ' . N : N
. 1 f_Mr S Ali, learned Sr. C.G.S.C., for the
- " respondents. 3 .
. flop 0T : ; )
pm d’?“‘ﬂ‘ 5 L0 ‘ ‘ Mr Bh@wmxk requests for taking
!ufm 1‘“ . ’ - . t
s cf T“ ‘\LN ' \‘ up trus O.A. “unlisted on the ground of.
rcve (,/,é/@? o . urgency. Heard him. The . application
TSORRY No..gip), : s " is allowed to be taken up for consideration
%’rﬂtcd' v Q}. e , ; ( of admission today.
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" cause

In this application the applicant

t
ﬁ, has contested his transfer to Kolodyne-II
}G & D site under NEID-II Aizawl, vide
3 transfer No.2(2)/Sankosh-96/BBB‘
1dated 9.4.1996, Armexure V. Issue notice
onthe respondents to show .cause " as to
'why this apphcatlon should not be admitted

kand rellefs sought allowed. Returnable
on 17.6.96.

order

List on 17.6.96 for show cause

\and consrderatlon of admlssmn.
\

{5
v

\

Steps withi’n,' today.

Heard Mr Bhowmmik on the interim
‘ehef prayer. The respondents are directed
not to 1mplement the order dated 9.4.96
a}oresald in - so far as it -relates to the
appllcar_rt tlll\drsposal of the show cause
which »

is to be submitted by them as

directed above.

Pendency of disposal of the show

of
shall’ not be a.bar for the respondents(

- D

and consideration admission
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'“25-7-96

~weeks time for filing show cause.

®
0.A.No.78/96  -* g |
) XQ
#
N

to dispose of the representations of the

applicant dated 12.10.1995 and dated 23.4.1996.

A
Member

None for the respondents.Mr.G,p,

Bhowmick for the applicant. Show cause
has not been submitted. List for shdﬁ

”cause’aﬁa’con31deratlon 6t admis8ion on

28-6-96. Inform the counsel of the respon=
dents.,

\ _
¢ [ ]
>4
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Member .

Mr G.P.ghowmick for the applicant. Mr
S.All,Sr .C.G.5.C for the respondents.
Show cause has not been submitted, Mr

Ali seeks for adjournment.

Adjournﬁe&b/to 25.7.96 for show cause
-and consideration of admission.

é/
v

ember- *
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Learned- counsel MroG,P.Bhowmick for -
the applicant. Learned Sr.C.G.S.C. Mr.s Ali
for the respondents. Mr.Ali prays for two' L

.....

List for consideration of Admission

and disposal of show cause on 13-8-96. .A;{
LS
Member @ 4"“~
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,/ ‘ 13-8-96 None for the applicant.. Sr;c.c'.s.é.
' ' Mr.S.Ali for the respondents. Show

cause has not been submitted.
consideration o

| cz,wm. T asde Sdsnal O - Adjourned to 20-8-96 for/Admission.
& ot Qearre k

ﬁzf ‘. o | Mé&(eé

20=B~96 Learned counsel Mr.A.Verma for the
applicant. Learned SreC.Ge.S.C. Mr.S.Ali
for the respondents. Show cause has not
- been submitted. Mr.S.”1i seeks for anothe:
Shend Commn i S0 wol- W | | short adjournment to submit show cause.
h_\\,} y - o - Agjourned for Admission on 30~8=964

pQ/Y : . ' c "-‘:‘ oo ] i‘g/’

A Member

30.8.96 Mr S.Ali.Sr.c.g.s.é for the respon-
dents. Learned counsel Mr A.Deb Roy prays
for adjournment on behalf of Mr G.P.
Bhowmick due to personal difficulty.Furth-
er Mr Ali also prays for time to submit
show cause.
List for show cause and consideration

of admission on 11.9.96.

Member

-~ —
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O.A. 78 of 1996 jf

16.9.96 . Mr. G.P.Bhowmick for the applicant.

None for the respondents.

. ’ - R Show catise has not beef submi tted.

List for consideration of admission and

ﬁv\ ' further orders on 24.9.1996.
Member
z;;;i/
- ¢ - + - - ES 'blqc ‘
. 2/.1.9.96 Learned counsel Mr G.P. Bhowmick for the
. . ~ applicant. Learned Sr., C.G.S.C. Mr S. Ali for the
L e - _ Co _respondents. Show cause has not been submitted.
s Mr Ali prays for sometime to file show cause.
- . s Lo List on 14.10.96 for consideration of admission.
SR ! ' " , " Menmber
w\\® . . ' -
\ T |
' T ‘-‘:_‘ . . ¥ - » g ) &q\Q_ 13 _n
. . 14.10.96 ++ . Mr S. Sarma for Mr G. Bhowmick, learned

Y

counsel for the applicant. Mr S. Ali, learned Sr.
C.G.S.C. for the respondents. Show cause has not
been submitted. I consider that the matter for admission
cannot be kept pending indefinitely for want of show
cause from the respondents. Perused the contents
of the application and. reliefs sought. The 'application
is admitted. Issue notice on the _ljespondents under

1]

Registered Post.

List for written statement and - further
\ ‘ - orders on 27.11.96.

l‘ . -4 The respondents are directed not to implement
, - the impugned order dated 9.4.1996 in so far as

} ‘ it relates to the applicant till di;sposal of this applica-
tion. Liberty to the responden§§§§6 apply for modifica-

tion, alteration or cancellation of the:interim order.

Ty .;
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Further pendency of this application sHall' n e ‘
a bar for the respondents to dispose of the represen -
~ations dated 12.10.1995 and 23.4.1996 ‘submitted t '
uw’w\/}""&‘] o the applicant. ‘
‘"‘" _ [Vl/grw O

nkm
1026 /Ao

f % 27.11.96 None for the applicant.
j; E\W—«— e—wm@ T Mr. S.Ali, Sr. C.G.S.C. for the ﬁ:“?

/ = &&L/,) . ,.,, respondents prays.for time for submission of ;

<

written statement.

‘"‘ (1 FITgRS m~£.u{)?td : List -for written statement and further ?
d)\fu.oc“

:

{

L

i
(f% /{“ Sk /ﬂ/) /}\,(/"' W . ord.ers on 31.12.1996. | 51‘ |

et (|
3 L Member ;

1
4) 0 trd i
2t ~
16.4.97 None for the applicant. Mr S.All, s::i

C+G.S.C for the respondents. ! '_ '
Weitten statement has not been subm.t-

tted. This is a transfer case, which requi-

res urgent diiposal. However, the case did’?

noY, dixappearsd [fam the cause list though fixec
,[,\LB c on 31.12.96.

rdr vk

o spali~t

meantime the respondents may submit writt.grkz._

& statement, if they desire. é‘a
fﬂlb‘ . &
) hi o3

P é 3

L} o

" Member &

1 S |
30=4-97 " None for the applicant. MreS.814 x. :
Sr.C.G.S.Ce for the respondents. Appligo:
cation'fs dismissed for default. Inter
order dated 14-10-96 stagds vacated.
@ o . s -
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" - IN'DHE CONTRAL ADMINISTRATIVE TRIBUNAL GUWAHATI BENCH
AN APPLICATION UNDER SECTION *§ OF THE
. CENTRZL ADMINISTRATIVE TRIBUNAL ACT 1985
) ' . & - ~
O.A. No. ?9 Of ¥11996 o
.g‘ ! ._*‘.
: Sri Arup ~Kumar Ae- nas.
-- g' ’ —Versu.s-
Union.of Indis and ‘others.. "
"INDE X -
- 81.8o. Patticularg of documents Annexure No. Page No.
1. Office order No. CWC/GHU/FT-644/89 I 2z
/2813-23 dt. 19.7.89.
2. Office ordee i\}o. .1/4 (BJ/94-NERO/ IT /2
3007-14 dto 10 11094. ’ s
3.. Medical ‘Papers J.ssued by C.K.Mitra IIT 1% 4ot
Sillgurl. .
"§. ' applicants letter dt. 12-10-95 e g
. 5. Office order No. 2(2)/Sankosh =96 ‘A3
o : /BBB=946<55 @it.9~-4-96"
. .. 6. applicant's appeal dated 23-4-96 VI. )¢
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1. PARTICULARS OF APPLICANT

Sri am8p Kumar As Das.

S/0 Late Madhusudan Das
JE(C)/SISD=III CuW.Ce
Alipurduar -~ 736121

Dist: Jalpaiguri, West Bengal.

2. PARTICULARS OF RESPONDENTS.
Doion & & lﬁ‘; g%=q2‘z,a;7}%?; : /¢JEE%$F

1. The Chairman,
. Central Water Commission
Govt of India, Ministry of Water resources
Sew Bhawan Sector - 1
R.K; Puram, New Delhi- 66
2.  The Chief Ebgineer. _ .

Central Water Commission.

B St dnaan e R Sl S PP

Brahmaputra Barak Basin

"JAMIR MANSION" Nongshiliang, Nongthymmail

mwllpr <y

Shillong - 793014.

———— .61 -

3. The Superintending Engineer.
Central Water Commission
Brahmaputra Bafak Basin.
0 FAMIR MANSION" Nongshiliang, Nongthymmai

A
Shillong = 793014,

i 4.  The Assistant Executive Engineer.
Sankosh Investigation Sub-Dibn- III
¢
Central Water Commission. e
0 ® I “;

Alipurduar -~ 736121

Dist:.Jalbaiguri, West Bengal.

contdo 3.......
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3. PARTICULLRS OF ORDER FOR WHICH APPLICATION IS MADE

(1) Order No : 2(2)/Sankosh-96/BBB-946=55 dt. 9-4=96,
(ii)Passed By : The superintending Engineer(C) C.W.C.

Brahmaputra & Barak Basin (Respondent No.4)

(iii) Subject: Transfered to Kolodyne ~ II

G & D site under MEID - II Aizawi.

4. JURISDICTION OF THE TRIBUNAL 2=

The applicant declares that the shhject matter
of the order against which he wants redressal is within

the j risdiction of this Tribunal.

5. LIMITATION &-

The applicant further declares that the application
is within the limitation prescribed in section 21 of the

Administrative Tribunal Act, 1985.

6. FPACTS OF THE CASE :-

6(i) That applicant is a citizen of India and working

- i, T B ‘
s gt mak gooh PRI T o et LEN o Fs BT e N
» : K . oo . ¢ T ¢ - Ty - 20 4 Y
] - - ) 2 Pk » YRg be, _t e M Lef Lo~ . . E A
:./3‘..*('#:'-,':’.:.: ¢ jal: AT ECH tel. ol MRT ) Kb o .. .

as a Junior Engineer in the Central Water Commission,

jr5pe

yin Lt
e _‘:.‘,‘(’-?'_-‘e

posted at Alipurduar under the Respondent No.3 He is a

£ :;g«m,u 3
babe o 200

LA 0N

member of other Backward Communitye.

"5{

4

e
g

6(ii) That the applicant is a permanent res%ggnt'of
Guriahati in coochbehar district in the State of West

Bengal. He is married, having his wife and widow mother

depending on him.

6(iii) That the applicant is a Licentiated Civil

Enﬁdneef and was recruited in the Central Water Commiss-

jon in the year 1986 as Junior Engineer vide appodrntment

a-15017/14(5)/Estt 11I/86/Vol II/295863

letter No.

. ]
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dated 15-7=-86 issued by the superintending Engineer CW.C.
Nabin Nagar, Janapath, Cuwbhati. The initial posting of the
applican; was at Golaghat site of Dhansiri- Kopali Sub-
Divi;ion, C.W.C. Nagaon, A&ssam where he Joined on 25-7-1986
and these after he was transfer to Dhansiri -Kopili Sub Diwvn.
¥t A Nagaon office vide order no. C.W.C./GAU/PE-944/89/2813-23
dt. 9-7-89.

A copy of the transfer order dated 9-7-89 is filed

. hereto and marked as annexure I.

6 (iv) That the applicant thus worked both at Golaghat site
and Nagaon for a continuous period of more than 8 years and in
November 1994 he was transferred to &lipurduar, in the State
of West Bengal, vide order No. 1/4(B)/94-NERO/3707-14 dt. 1~11-9
issued by the Executive Engineer, C.W.C. N.E. Region Shilldng,
At alipurduar the applicant was posted in Sankosh Investigation
Sub=Division No. III and placed under the Reéspondent No.d4,

A copy of the transfer order dated 1-11-94 is filed

hereto and marked as aAnnexure II

6(v) That the pétitioner got married in the year 1991

but, unfortunately there was no $ssue from his wife till now,

- due to some acute Gygenoecological probleme with her. Wife

of the petitioner namely Smti Meera Das is under treatment of
Br. K.C.Mitra a renowned Gyaenocologist at Siliguri and peti
tion being,posted at Alipurduar, nearer to Siliguri, medical
treatment of his wife is continuing smoothly. It is pertinent
to mention that the nature of treatment undergoing by the wife
of the applicant is a continuous process for which the

co-operation of the applicant (both husband & wife) is required

Contdo 5. sees
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required to generate fertility and progmancge of the wife.
It has been medically advised that treatment and observation
of the spouse will be required for six-months to one-year
more.

| Copy of the relevant medical papers are filed hereto

and marked as annexure IIT Series.

6(vi) That under the aforesaid position it is very essential

' that the applicant and his wife should stay at the present
place of posting for at least one year more enabling them to
take medical treatment under Dr.K.C.Mitra FeR.C.0.G. at
Siliguri. any discontinuation/irrégularity.of the course of
treatment being under taken by the applicant and his wife
will frustrate the whole purpose and will heavily tell upon
the health and mind of the applicant and his wife. This fam_ily
tendition of the.applicant is with in the knowledge of the
authority as the applicant by his letter dated 12-10-95 addre-
ssed to the Chief Engineer, C.W;C. Brahmaputra Barak Basin,
shillong prayed for transfer from Aliburduar to Kooch-Bihar
or any other convenient flace in WestABengél for availing
medical facility of his wife who was facing acute ‘obsterical’
Medicéi-problem and pregnancy problem.

@ag | A copy of the applicant'slletter dated 12-10-95

ot o
is filed hereto and marked as Annexure 1IV.

6(vii) That inspite of the aforesaid position the respondent

No.4 by issuing order under memo no. 2(2)/Sarkosh~96/BBB 946~

55 dated 9-4-96 transferred the applicént to Kolodyne=II G & D r

Cot * 6".*.‘.
A ntd
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site under M.E+.L.D. II Aizawl, in the State of Mizoram
Ib is pertinent to mention that Kolodyne No.II G & D site
is about 300 Kms. away from Aizawl twon which is a very semote

and difficult station and to reach their, there is no scheduled

conveyance for last sizxty kms. The applicant received the

impugned transfer order on 17-4-96.
A copy of the impugned transfer order dated 9-4-96

is filed hereto and marked as Annexure V.

6(viiil That the applicant immediately oh receipt of the

impugnéd transfer order made an appeal representation on

' 23-4-96 to the Chief Engineer C.W.C. Brahmaputra Barak Basih,

Shillong for retaining him at Alipurduar Sub-Bivision for
specialised Medical treatment of himself and his wife at
Siliguri, but, no donsideration appears to have given by the
authbrity as yet.

A copy of the appeal/representation dated 23-4-96 is

£iled hereto and marked as Aannexure Vi.

6 (ix) That the applicant begs to state that the Sankosh
Investigation Project where the petitioner was working at
Alipurduar is a project of cannel Survey on river Tista to
river Sankosh. Initially, it was for 300 metres width which
although has been closed but now investigation of 1,000 metre
width is going on under anotﬁer project. Moreover, the Sub-
divisional Office of Central Water Commission is at Alipurduar,
Sop the petij:tioner can be accomodated/retained at Alipurduar
or in'any nearby localit? where C.W.C. is functioming if, the

authority plaases, enabling the applicant and his wife to
. P - - . .

Contd‘ 7.........



to complete the course of the treatment under Dr. K.C.Mitra
F.R;é.d.c. at Siliguri.

|
6 (x). That the applicant begs to state that in case he
is compelled to join at'Kolodyne -ITI G & D site in Mizoram

which is a very interigr and difficult station where is hardly

any primary health=-Centre with in short distance, it will not

ne posgible for the applicant to keep his wife there and to

compléte the course of treatment.

6 (xi) That the applicant submits bliat his wife has been

suffering both physically and mentally and in case her present'

" course of treatment is abruptly stopped due to tramsfer of

the applicant than their family life will be completely

doomed and various complicacy may arise.

69xii) That the applicant is on earnleave and he was
awaiting for consideration of his appeal/representation dated
23-4-96 and nothing having been done as yet the applicant

approaches this Hon'ble Tribunal for Justice.

7. RELIEF SOUGHT 3=

In view of the fact and circumstances stated above

the applicant prays for the following reliefs -

a) The impugned transfer order under Memo No. 2(2)/san~
kosh =-96/BBB-946-55 dated 9-4-96 issued by the suptdy

Engineer, C.W.C. Shillong be set-aside (annexure - V)

b) The respondents be directed to retain the applicant

V"atJéJipurduar C.W.C. Or in any place nearer to siliguri,

Contd. 8.00 ese
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keeping in view of acute problem of medical treatment of his

wife and of himself.

(c) = Aany other relief as the applicant may be entitled.

GROUNDS

(ad For that impugned transfer order was not for depart-

mental exegency and public interest.

Aﬁ/ .
\#(B) For that the applicant having served more than 8

years in the North Eastern Region his transfer again at that

Region is against the established norms.

\

FC) For that wife of the petitioner has been suffering
/”/from acute obsterical medical problem and pregnancy problem,

for which both the applicant and his wife is under going a

process of teeatment at Siliguri which specialised treatment

is not avoilable at the place where the applicant has been

transferred.

(D) For that the impugned transfer order will deprive the
applicant and his wife to get adequate medical treatment and
hence, the impugned transfer order is illegal, arbitrary Mala=-

£ide and violative of Article 22 of the constitution of India.

() For that the impugned transfer order is bed in law as
. pecause instead transferred there are some other placesmalso

where the applicant could have been transferred viz, coochbehar

Contde Geeees



or any other convenient place under lower Brahmaputra bivision
Jalpaiguri, west Bengal and the applicant movad representations
also to the authorities concerned to that effect but no

consideration has been given from theirend

(F) For that the impugned transfer order is violative of
the principles of Natural justice as it seems to be passed
with an indictive attitude by the authorities towards the

humble applicant.

(G) For that the impugned transfer order unless set aside
it will cause irreparable ldss and enormous hardship to the

petitioner.

(1) For that the impugned order to transfer the petitioner
to Aizawl is fishy and impmoper and violative of Article 14 & 16

of the Constitution of India.

8. XREEGKKEX INTERIM RELIEFS PRAYED FOR 3=~

Pending dispbsal of the application the impugned
transfer order dated 9-4-96 (Annexure - V) may be stayed and

the applicant may be allowed to continue at the prasent place

of posting.

9.  That the applicants skate he has not filed any other

L]

application before any Court/Tribunal for the aforesaid relief.

Contd' 19;‘ LR . !.“.
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10, DETAILS OF THE REMEDIES EXMAUSTED:~

| The Applicant submits that he has availed of all the
remedies available to him under the relevant service rules bpefore

this application,

|

-

11e PARTICULARS CF P, J,
- Pastal Order No. 809346109
Dates 22,05 19960
12. P An index with particulars of gnclosures in annexeds
13 particulers of decuments as per indexX.

VERIFICATICHN

I, Sri Anup Kumar Das, Son of lLate Madhusudan Das
aged agout 32 years, at present resident of Bang-Chatra road,
shyamaiprasad colony, Pel. Guariahati, Diste3%kkx Jalpaiguri
West Bengal ,‘working as JuEe ColleDes Blipurduar, do hereby verify

that the contents of p@ra 1 to 3 4 6 to 9, 12& 13 are toe to my

personhel knowledge and para 4,5,& 10 believe to be true as per legal

advise that I have not supressed any material facts.

1 sign this 18th day of May 1996 at
Guwahati 1996.

¢

Hrasp Kumstr 00

Signatureﬁofvthe Applicants
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GRAM3"CENb /0" SHILLONG - PHONE : 223495

Goverment of ‘India
Central Watcr Commission
Nérth Lpstern Recional Off ice
"Jamir &ansion" Nongshilliang
shillong=-14.

NG +1/4 (B) /94=-NERO/3707=14 " Dated 01 Nov.1994

Office Order

The following transfers within North Eastern
Regional Orgenisation in the grade of Junior Lngineers
(C/M) are hereby ordered with immediate efirect in purlic in-
terest.

3.N0. Name Present posting Future posting
1. 3/58hri Anup Kumar Las D(3)K Sub-Divn., NEISD-III
y . Nagacn. Alipurduar.

2. Shri J.N.Arjun UBSD-I,Dibrugarh  NERO,Shillong.

This issues with the approval of Chief Enuinéér,

NERQ,CWC,
5/~
( P.M. SC(JT'I' )
LALCULI'IVE LUCINEER
Copy tos=

4. The bxecutive kngine er,!B Divn.,CWC,Cuwahati.
5. Concerned Officials,

'wo.MBD/Gu/EoTT-3/94/5—€, 57—-—-5‘7 Dtd. /K“*//“‘(//
Copy toi= o

1. The hssistant kxecutive tngineer, D(3)-Kopili 3Sub-~Divi.,
CWC , Nagaon,

b;,/'ahri A.K.Das,J .E.(C),D(S)-K Sub-Livn.,CAC, Nacaon.
Cklmey

( A.3.P. SINHN )
EXNuCUTIVE ENCINEER

G
Jﬁ@w‘\/ \/Q//L///U



L A e e oA et B % e i T CEY R

o S Fopention - T,If _:&*[’:L @
A Dr. K. C. MITRA |

MBBS. DGO, FRCOG.FICS. FICOG

’ g“r{ - | M()Q/s—m Pwd 53/,'3/ ZE LW% - Nl 70‘61 nda

o | - ‘ ols - @T.m/
S . . / ({
7 "‘ 1
Aot

i
AAIOCu Al fﬂ’m

{ / | | J/ 1“/)'“!

L _' o e

re qql%ﬂu&g . | {DZAQ GG
\ff{/‘( (/('[ (7t/{ gm im [702 :

5 _ fiol - |
RAC -7  f Y | L.

W (bud/tx/ ’“’5 L/[/

HAKIMPARA, SILIGURI, PHONE: 21999 & 20399




Q) 1 as D my i ( ( CW(? QL;&@Z-? J‘,\O/ ‘

Y

) -- (e | 0 a 614,»('.@4:/ Rouh
\~J » (A L | - g | |

et

Y @ Jos M&f%)wmc{. | ) OY\/CL?{{,/ b :}
ey TRy 2 ey




G

° Q_X-RAY’ REPORT ~ prone {50
MITRA’S CLINIC & NURSING HOME

" HAKIMPARA. SILIGURI 4 /D/ G

(X' RAY DEPARTMENT) - Date,,....codeererenienais |

Name ——g* MW ﬁeﬁ . Age:—

M:— | - | , ' ‘ | ,




My ®

—d

"19,12.95,

"URINARY BLADDER:

UTERUS

OVARIES

TMPRESSION 2

MNEGHOHSGAN

MITRA’S CLINIC & NURSING HOME
HAKIMPARA, SILIGURI-734 401, PHONE : 21-999

Report of Ultra-Sound Scan

Adequate distension was acheived. No intraluminal
pathology. Normal wall thickness.

Uterus was anteverted and measured 63 x 24mmn,

. { . .
Myometrium was returning normal echos, MNo focal mass.
Mid-line echo appeared normal.

]
Lumen was empty. POD was clear.

Right ovary measured 37 x 15min.
Left ovary measured 86 x 20mm.

Tiny cystic areas was found in the ovaries along the -

peripheny

Uterus ‘measured 63 x 24mm. :
Both ovarlps were slightly enlarged and showed tiny
cystic areas along the peripheny —---- ? PCO syndrome

Needs further evaluation.

@ G/ \/

W

vf Name: ....... M“S"BB)‘AD'\" ..... Age* .......

Address: - oo

(oY,

'DW.K.KﬂBHATTACHARYA.
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The Chief Engineer, oo

Central Water Cormission, \
, Brohmaputra Barak Basin, \l\ -
" Jamir Mansion, Nongshillong \'
Sh‘l.llong "‘1&; )/
( Through proper Channcl ) .. AU
Subz:-» Request for transfer fron Sankoah Invenugauon

Sub=DivisioneloeIII,Alipurduar to Cooch~Bohar or
a{ other places under lLowér Bralmaputre Division,

paiguri,liest Bengal.

sir,. ; .
I an to bring to your kind notive of the following
few lines for rawmr of your kind and synpathetic conzideration,

That 84y, I had discharged my duties in Ascam Zona
Lrom July!86 to Novi9h, After that I have been tmnm“emd to
Alipurduars - e S

That Gir, my sdfe 4is faeing acute obsterieal
nedical problem end pregnancy problem. for vhich we arxe
now under treatmont which will be prolanged and continued

Keeping in vtw of iy acute pxo‘blm. you are highly
requested to transfer méiat Coochbohar considering the medical
troatment factlity or e.r‘xy.‘oﬂwr'oonvcment placaes undey
Lower Brahmaputra rivision Jalpaiguri, West Bengal where
such type of medical facility can be available.

I my.transfer 48 being consideyed, I am willi.ng
to be transfered at my owvn cost.

With due respect,
i . Yours faithfully,

Dt g - AN \>

SRR {( AKX, DA§ o
Jo(C)/SIaD=-I1I
ALIPUIQUAK,

PP

1-

3

B

t

+
1]

|

. as adviged atr.lotlyt, b:( the dootore I ':
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" GRAM ‘‘CENERO” ‘ I &R (}i PHONE :(0364)226891_
o Fa S AP (03G4) 223495

Ny uEd A alua FAX @ (0364) 2206865
“SAYT A amlaleam, Aviaar i
‘ fagsin - we oy

GOVERNMENT "= INDIA

CENTRAL WATER CcUMMISSION
BRAHMAPUTRA & BARAK BASIN
“JAMIR MANSION"” NONGSHILIANG, NONGTHYMMA|
SHILLONG - 793014

weqi [ No. 2(2) /Sankosh=96/BBB- '(/( -( ( feaivDated U 9 .

OFFICE ORDER

. Consequent upon closure of Sankosh Investigation Division,

. Phuentsholing ( Bhutarr~)"w.e.f. 1.4,96 Vide CWC, New Délhi's
Office Order “0,A=11011/1/94-Coord/536 dt., 25.03.96, The following
Jr.Engineers working under Sankosh Inv,Division, Phuentsholing/m/D
are hereby transfenﬁto the places shown under the B & B Basin,
CWC, Shillong as under, in puplic interest..

~. 8L, Name & designation Places where Remarks
No. of incumbents ' posted
1. Sh.Sukdev Singh,JE NEISD~V,CWC,Shillong
N 20 Sh.S.A.Azad, JE Phulbari Site Under
: - W.Garo Hills NE ID- I
Meghalaya.
3.  Sh.M.R.R.Nair, JE NEID-III,Itanagary For further
: reposting
4, She.A.K.Verma, JE : - do = by the
: ) Ex.Engineer
5.  Sh.K.Arumugam, JE " = do =~ concerned,
» .6¥// She.A.K.Bas, JE b~ NEID-IT,Aizawl For reposting
At Tk to Kolodpne-II
T - A \%\ , G & D Site
gﬁﬁf/ A by Ex.Engr,
: ' concerned

a3

~ This issues with the approval of Chief Engineer, B & B Basin,
- CWC, Shillong.

. .;J | | A \M\.WL/

‘ (A . SEKHAR )
j . SUPTDG. ENGINEER (C)
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B & B Basin,, C.W.CtL

] :
Cont. Sheet No.......... -

?hmmg e

' N
Copy to :- _ '
1.  The Suptdg.Engineer,Central Inv.Circle, CWC, Gangtok (Siwkim).
2, The Suptdg.Engineer, Meghna Circle, CWC, Silchar, -
3, The Suptdg.Engineer, NEIC,CWC, Shillong. |
Lo  The Under Secretary, (Estt,VI Section), CWC, New Delhi. i
5. The Ex.Engineers, NEID-I, Silchar/ NEID-TI, Aizawl/ NEID-III,

vl
Te
8o

Itanagar, Sh.U.K.Sen, JE, who is under orderdtransfer to
L.B.Divn, CWC, Jalpaiguri, vide T.O.Order No,1/4(B)/95-BBB/
2580~84 dt. 13.11.95 may be relieved immediately, |

Person Concerned,
Office Order ¥ile,

File No. 1/4(B)/95-NERO | |

i
¢
F’
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Ao |
."\A_ The Chief Inginecr, ' (‘)'P ' '
Contral Uater Comnissizn, -
Droimaputia Barek Dasin,
Jamimension, ongshillong, o

R adnad

Abjentiesnpeal far mmini.ng 41‘" posting place: m: Sankesh Inve
Rt Tivigion, Ho g_; 4 A Pirduore ‘
et golity g 24 2 [ ANTE ,.:sfdjmf}:}}«zsmlv‘w v, iite ym ﬂ&ﬂnx..?{?ﬂbn

..___—ﬁ--—-il'i

s8ir, .
Feference is inv’z;wd' +o the above, it i intinated ‘thaﬁ
_1 have been posted in the z;amosh Inv, fube I'ivision Hoellf,C
Alipurduar since I‘ec‘syp after spending 8 years (E4ght) & (I’our
month in Golaghat & % I site under Thansird (South) fapili Sube
Diviaion at Nowsaos in northeastern Kegcone
~3ix‘s' my4elf and my wi re is ncéfunc“:crgomg a speelelis
tyeatnont at Siidgurd since’ wd have no dsme afier Hyrars of )
ma‘x iioig;o iane, tho Lyrentmont w}‘ﬂﬁ,mq\uiiw aono lonmer tlnce in m
Wnemm ny, tran {fer &0 zo‘lcgdy:nn slte undar lorth estern Inve
Divieion, 44.0011, CiC, Semabauky Ai"nvvl-‘i?' it Bauhaie wild/ may
Tatoh o (fi'" ntere in .y family 410 _
7" i lurther 1t is alse “wittathed that, I hove verked o8 o
-';?{i@r Lngineer { f.QGe) in f.lipurémx.‘ suhe Divhsion alnost gince
Joining and spent only an ymz‘ heg\" here, henee your kindeolf
is requested W retain me witdér this 3)0. nivision 20 ensble ne
'/ W perfom ny duty in 0ffice aB well as o at:tond Family problede
.-" ' Considerdngabove 4% is antict pzamd *th..t a life saving

i

n‘,.'-?

e
.

hez.p will be bestoved, i
'.‘/ " ~.~ ~
‘ Yourssaithiully
!// L o _' 4 Cll) ) ‘. s
X S CoST Mﬁg oL
e ( A. STns Y du i)
o o sankosi Inve b, x1v1~6~n MoeIITs

‘;'g&_ﬁ li "vﬂw lr‘\ﬁ «:.,j,_glu,‘_,ﬁ;&m ,gg
Copy tod=

Arnce copy to tho Chiaf ['rdrinecy, CWO, N, Shillong

for infoymation and neenssiry potion pleact
. .Ll‘,
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